MC(WA) No. 88 of 2014
IN WA No. 32 of 2011

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

28.03.2015

Mr N Mozika, learned counsel, appears for the
applicant.

Ms R Dutta, learned counsel, represents the
respondent.

Learned counsel Ms R Dutta makes a request for
adjournment on behalf of Mr K Paul, learned counsel on
record for respondent, on the ground of personal difficulty.

List on 07.04.2015.

JUDGE CHIEF JUSTICE

dev



WA No. 8 of 2011

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

28.03.2015

Ms N Devi, learned counsel, appears for the appellants.

Mr ND Chullai, learned senior GA, represents the
respondents.

Learned counsel Ms N Devi prays for and is granted a
week’s time on the ground of personal difficulty of learned
counsel on record for appellants Shri KC Gautam. List on

08.04.2015.

JUDGE CHIEF JUSTICE

dev



WA No. 11 of 2013
IN WP(C)No. 230 of 2011

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

28.03.2015

Mr ND Chullai, learned senior GA, appears for the
appellants.

Mr HS Thangkhiew, learned senior counsel, assisted by
Mr N Mozika, learned counsel, represents respondents No. 1
and 2.

Ms SG Momin, learned counsel, represents respondent
No. 3.

Learned counsel Mr A Medok appearing for Shri S Dey,
learned counsel on record for respondent No. 4, prays for
adjournment on the ground that the latter is on sanctioned

leave. List this matter on 30.03.2015.

JUDGE CHIEF JUSTICE

dev



WA No. 12 of 2014
IN WP(C)No. 284 of 2012

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

28.03.2015

Mr L Darlong, learned counsel, appears for the
appellant.

Mr B Deb, learned counsel, represents the respondents.

As Mr R Jha, learned counsel on record for appellant is
said to be lodged in Hospital on account of injury suffered in
accident, on a request made on his behalf, the matter is

adjourned for one week. List on 07.04.2015.

JUDGE CHIEF JUSTICE

dev



PIL No. 2 of 2014

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

28.03.2015

Mr HS Thangkhiew, learned senior counsel, assisted by
Mr N Mozika, learned counsel, appears for the petitioner.

Mr ND Chullai, learned senior GA represents the
respondents.

Affidavit-in-reply has been filed by the State on
12.02.2015. Let a copy of affidavit-in-reply be furnished to all
District and Sessions Judges as well as Deputy
Commissioners Subordinate Judiciary of Meghalaya, which
have not been separated, to submit a detail report of pending
criminal cases and the reasons for delay in disposal of those
cases within two weeks from the date of receipt. A copy of this
order also be circulated to all concerned District & Sessions
Judges and Deputy Commissioners of Meghalaya for
immediate compliance.

List on 14.04.2015.

JUDGE CHIEF JUSTICE

dev



WP(C) No. 23 of 2015

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

28.03.2015

Dr BP Todi, learned senior counsel, appears for the
petitioner.

Mr R Deb Nath, learned CGC, represents the
respondents.

Dr BP Todi, learned counsel for petitioner submits that
a bunch of identical matters is pending before this Court,
therefore, this case may also be listed on the date fixed
therein. However, Mr R Deb Nath without filing any affidavit
registered objection on the ground that the petitioner’s
company started production since 2002, and now in 2015, the
petitioner should not be allowed to raise the point that he was
entitled to get tax exemption benefits upto 2012. But-that-
nevertheless, Dr. Todi contends that the petitioner’s company
is also aggrieved by 2008 notification whereby the benefits as
provided under 1997 Policy have been curtailed and denied.
Thus, according to Mr. Todi, this matter may be listed with the
bunch of other cases as mentioned hereinabove which
involves identical question of law. List the matter with
WP(C)No. 123 of 2008 and other connected matters on the

date fixed therein.

JUDGE CHIEF JUSTICE

dev



